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ORDER

D._ PURKAYASTHA, JK

Heard Ld. Advocates of both the parties, 1t aprears from

g the order dated 3.6,199¢ that the impugned order dated 28, 4 l098
rassed by the reapondenthiééugtﬁyed since the reSponcentsgglc not

file reply te the show cause in view of the order doted 18,5, 08‘
passed by the Tribunal. It furtherp appears that reSpondentS'have.
not flle{fny reply tothe show cause till date, Instead of flllng
eply to the shew cause vide order dated 18,5,¢¢ &nd 3.6.1999, the

official respondents now have come with this present application

for modification of the order of stay dated 3.6.190¢ by which the
impugned order dated 28,4,1998 has been stayed onthe ground that

. five applicants have elready joined in pursusnce of the order of

transfer dated 28.4,199¢ before the order dated 3,6.199¢ was passed

by this Tribunal. So, they should be allowed tc continue in the
Office after joiningy
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2. Ld Advoczte Mr. Nukherjee for the reSpondents submits

that the order dated 28.4,190¢ has not been given effect‘ta.

3. Since five applicants had joined on 2,5.¢8 and 4.5. 0837WJ“1
in pursuance of the order dated 28,4, 1998, thereby the order

dated 3.6.1996 is required to be modified, Accordingly, it is j
ordered that the order of stay dated 3.6,19099 woyld not be
aprlicable to the applicants who had 2lready joined on 2.5.¢8
and 4,5,98, With this cbservation, the order dated 3;6.99 is

modified and NA 27 of 200C jis dispesed of accordingly.
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